
14. (a) Relevant Forms and
(b) Details of Authorized Representatives
are available at

Notice is hereby given that the National Company Law Tribunal, Divisio~al Bench I~ChEmnai has
ordered the commencement of a corporate insolvency resolution process against MVR Shipping
Services Private Limited ON 22.11.2023 Vide order No:CP/IB/127/CHE/2023 dt.22.11.2023.
The Creditors of MVR Shipping Services Private Limited are here by called upon to submit a
proof of their claims on or before 07.12.2023to the interim resolution professional at the address
mentioned against item 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means. A financial
creditor belonging to a class, as listed against the entry No. 12 is not applicable to this Corporate
Debtor.Submission of false or misleading proofs of claim shall attract penalties

. . Sdl
CS SATYADEVI ALAMURI

Interim Resolution Professional of
MVR Shipping Services Private Limited under CIRP

IBBIIIPA-002/IP-N00071/2017-18/10205

~------------------------------

FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) RegulatIOns, 2016)

FFOR THE ATTENTION OF THE CREDITORS OF
MVR SHIPPING SERVICES PRIVATE LIMITED

C.orporate Debtor
is . istered

4. Corporate Identity Number of Corporate
Debtor

5. Address of
Office the C_()rp2~9teDebto_r_ +~~~~='=-:_ ---.

6. Insolvency Commencement Date in
respect of the Corporate Debtor

7. Estimated date of closure of Insolvency
Resolution Process

-.~ ..__ ··_.h _

8. Name and registration number of the
Insolvency Professional acting as Interim
resolution professional

9. Address and e-mail of the interim
resolution professional, as registered
with the Board

SATYADEVI ALAMLJRI
IBBI/IPA-002/IP-N00071112017-18/10205

No.23 Lake Area. 3'dCross Street, Nungambakkam
Chennai 600034 einail id: satyadevifcs@gmail.com

10. Address and e-mail to be used for
correspondence with the Intenm
Resolution Professional

-First Floor, 23, LAKE AREA, 3RD CROSS STREET,
NUNGAMBAKKAM CHENNA1600034,
TAMIL NADU, INDIA
E-~~ld:cl~:_0lvrs_hJP_Pin~@yahoo~~~_. .___
07.12.2023
(14 days from 23.11.2023 being receipt
~f (_)r~~r_~9_te)__ _ -==-.=::-._ .......

CS SATYAD
INSOLVENCY PRO
IBBI/IPA-002/IP.N00071
.-- 23 Lake Area. 3rd
Rear Entrance, Opp. Cornnr.r.ILIII
Nungambakkam.

tI----+--- . __

11 Last date for submission of claims

12. Classes of creditors, if any, under clause (b) i Not Applicable
of sub section (6A) of seclion 21, ascertained
by the Interim Resolution Protessiona''

13 Nameof InsolvencyProfessionalsidentified Not Applicable
10 act asAuthorizedRepresentativeof Creditors
in a class namesfor each

----._-------_. ---'-
(A) Web link: https://ibbi.gov.in/home/downloads
(B) N.A.

Date 24.11.2023


